, In the Centrel Administrative Trikunel
. ' Calcutta Bench

)
MA Ng.58 ef 1998
NMA Ne,l03 ef 100¢
 {CA Ne.1305 ef 10G6)

Present : Hon'kmle Nr. D. Purkayastha, Judicisl Member

Hen'kle Mr, B.F, Singh, Administrative Member

Cop'v{. Kehli & OrSO ) -
- VS -
| 4
M. H, A,
’™~.

Fer the Applicant ¢ Nr, S.K, Mukherjee, Adveccte

Fer the Respendents: Ms. U. Sanyal, Advecate

Heard en : 18-02-1999 ‘Date of Judgement : 18-02-99

CRDER -

D. PURKAYASTHA, JM

He ard Ld. Advecate eof the applicant over an applicatien fer

injunctien prehibiting the respendents frem giving further eperztien

accerding te the applicant, he was erreneeusly premeted, Id.AV$ ’
Ms. Sanyal, appearing en kehalf ef the respendents, prays fer timé te
 file reply. Byt we fjné that twe weeks' time was allewed te t@ﬁgﬁ??“ .
pendents te file reply by erder doted 2%.8.98., It is stated by Ms;‘A | ﬁy
Sanyal that applicant did net furnish required applicatien t§ filé

reply in due time, Therefere, respendents ceuld net prepare the reply

to the C.A, It is alga stated by Ms. Sanysl that the efficer ¢oncerned

whe will make affidavit of this cese is eut ef statien.

M - - | Centd....




) 2. We have égngidere@ the submissiéns of ld, Advecates of hoth
. the parties ané we find thaf the prometion ordér.ef the respendent Ne.®
cannet be stayed as prayed‘f@r by ‘the applicént. Hewever, the faté of
the applicent will éggggzig; the decision of this case. ‘With this

ebservation both the MA are éiSposed.eff‘
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( B.P. Singh ) : K - ( D. Purkayasstha )
Member(A) . : Member (J)




